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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABA5 

ORIGINAL APPLICATION N6.1171 of 1993 

DATE OF JUDGMENT:28th Set3tember, 1993 

BETWEEN: 

1. P.Shanker 

2, N.Bhaskar Reddy 

3•  C.Madhusudhan 

4, B.Pandurangam 

S. M.Nagahhushanam 

The Telecom District Enginee, 
Nizarnabad, 

The Telecom District Manager,! 
Karimnagar. 

The Telecom District Manager6  
Mababoobnagar District. 

The Director General, 
Department of Telecommunications, 
New Delhi. 

Applicants 

Respondents 

HEARD; 

COUNSEL FOR THE APPLICANTS: Mr', Krishna Devan, Advocate 

COUNSEL FOR THE RESPONDENTS: Mr, N.R.Devaraj, Sr. CGSC 

CORAM: 

RON' BLE SHRI JUSTICE V,NEELADRI gAO, VICE CHAIRMAN 

J-iON'BLE SHRI P.T.THIRUVENGADAM, MEMBER (ADMN.) 

JUDGMENT 

(As PER HON'BLE SHRI P.T.THIRU'ENGADAM, MEMBER (ADMN.) 

The applicants were working as Technicians in the 

Nzamabad Telecom District and were selected as Phone 

Inspectors through the departmntal examination held in 

the year 1989-90. Prior to promotion, all of them W&B 

contd.... 
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underwent Phone Inspector (Theor4tical) Training in CflC, 

Kakinada from 16.4,1990 to 15.1041990. Thereafter,all 

the applicants except the 5th applicant, underwent practi-

cal training in places other than their heqdquarters viz., 

at Kaniareddy, Korutla, Jaqtiyal.Gadwa1 during the period 

from 17.10.1990 to 16.12.1990. puring the training away 

from the headquarters, they were not prcvided with the 

Boarding and Lodingfacilities by the respondents. uest±on 

of m provision of such faciliLy where the training is 

at the same place doss not arise. It is the case of the 

applicants that they have not been granted the daily 

allowance for the training perio
l 

whereever such training 

is away from the headquarters. This OA has been file for 

a declaration that the applicants are entitled for the 

grant of daily allowance for the theoretical training at 

CflC, Kakinada and for the Practical training in the case 

of the applicants 1 to 4. 

2. 	HeardShrftrishna Devn, learned counsel for the 

applicants and Shri N.R.Devaraj! learned Senior Standing 

Counsel for the respondents. In a similar case filed, in 

OA 757/93 dated 9.9.1993 before this Bench, an order had 

been passed allowing the payment of the daily allowance 

for the period of 180 days for 
I 
 Tne periodical training and 

for a period of about 30 days for the practical training 

as applicable in that case. For the reasons stated therein, 

we pass similar order in this 0 
1 
 A also.as  under:- 

-- According1y:fhis OA is disposed of with a direction 

that the applicants are entitl!d for the grant of daily 
A 	 not exceeding 

allowance for the period afZ180 days for the theoretical 

training at CflC, Kakinada and nSEnrt±flixtXtt9g 

contd.... 
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the applicants 1 to 4 are eligible for the daily allowances 

for the periods of practical training also at the respective 

places. The bills have to be passed withini six months from 

the date of receipt of this order, if they have already been 

submitted by the applicants.. If the applicants have, so far, 

not submitted the bills, bills should be passed withinfl 

e4 rn,,ni-hc frnm 1-ha €iate of receint of the same from the 
applicants provided the applicants submit the bills withinj) 

two months from today. 

4. 	The OA is ordered accordingly at the admission 

stage. No costs. 
- 

(P.T.THIRUVENGADAN) 	 (v.NEEIADRI aAo) 
MEMBER(ADMN.) - 	 VICE CHAIRMAN 

DATED:28th September, 1.993. 

vsn 	
pkgistra'c 

To 	 - 

1 • The Telecom District Engineer, Nizamabad 

The Telecom District Manager, Karimnagar. 

The Telecom District Manager, Mahaboobaagar Dist. 

The Director General, tept.of Telecommunicatioris,New Ltlhi, 

S. One copy to Mr.Ktishna Ivan, Advocate, CAT.Hyd. 

One copy to Mr.N.R.tvraj, Sr QSC.CAT.Hyd. 

One copy to Library, CAT.HYd. 

One spare copy. 
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- 	CHECID BY 	 APPROVED BY 

IN-  THE CENTRAL ADNINIST 	VTh TRIBUNAL 
HYDEPAE3AD BENCHAff HYDEABAD 

THE HON'I3LE MR.JUSTICE V.NEELADPJ RAO 
VICE CHAIRMAN 

Ta 

N 

V 	 - iMBER(JUfl) 

TE€HON'ELE MR.P.T.TIRWNGAM:M(a) 

- . 
	Datea: -5 -1993 

ODER,/jU3MEtTT; 

in 

O.A,No 
\k\ 

T.A.No, 	 (w.p. 	) 

-. 	 • 	

- 

Allowed. 

Disposed of/tb directjods 

- 	 Dimissed/ 

Dismis$'d as withdrawn 

No order as to costs. 
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